a P, S
’ CONTEAL ADMINISTRATIVE TRIBUNAL
PRINCTIPAL BENCH
. NEW DELHI,
EGN,ND, C,A, 1777/87, DATZ OF DECISION:; 14,12.1¢592,
Fere Singh, .o Patitioner,
Versus

¥

UeCols & Crs, oo o Fespondents,

THE HON'BLE MG, JUSTICC V.S, MALIMATH, CHAIRMAN,
THE HON'BLE MR, I.K. RASGOTRA, NEWB%%(R}.
... Shri B.B, Haveal,

For the Petiticner,
: Couynsel,

- .
v : ) .
For the Respendents, oo None,
JUDGEMENT (ORAL)
(By Hon'ble Mr, Justice V.3. Malimath,
Chairman,) :

3

Shri Haval, learned counsel for ths petitioner,
ubmittea that tha pstitloner having since been taken

back on duty and paid his wages, thare is no need to

nress the O.A, Tha 0.8, is dismissed as hsving become
!
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